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RAMESH NAIR

The appellant’s Counsel, Shri. Willingdon Christian, Learned Counsel
has submitted a letter dated 26.11.2021 requesting the appeal may be
treated as withdrawn as per Section 127 (6) of the Finance Act (No.2) at
2019 as the case has been settled under Sabka Vishwas (Legacy Dispute
Resolution) Scheme, 2019.

2. Accordingly, the appeal is dismissed as deemed withdrawn in terms of
Section 127 (6) of the Finance Act (No.2) at 2019

(Dictated & Pronounced in the open court)

(RAMESH NAIR)
MEMBER (JUDICIAL)

(RAJV)
MEMBER (TECHNICAL)
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